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MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbeai, the 23rd April, 2026
Under clause 20E of the Railway (Amendment) Act 2008

S.0. 2130(E).— Whereas, by the notification of the Government of India, in the Ministry of Railways (Railway
Beard number. SO 104 (A) dated 05 January 2026 published in Gazette of India. Extraordinary, Part II, section 3. Sub-
section (i) dated the 07 January 2026 (hereinafter referred to as the said notifications and issued under sub-section (1) of
section 20A of the Railway (Amendment) Act, 2008 (11 of 2008) (hereinafter referred to as the said Act), the Central
Government declares its intention to acquire the land specified in the schedule annexed to the said notification for the
purpose of execution, maintenance, management and operation of Special Railway Project, namely “Wardha- Nanded
(via Yevatmal Pusood)” New Railway Line in the district of Yavatmal in the state of Maharashtra.

And whereas, the substance of the said notification was published in daily newspapers namely “Sinhzep” And
“Vidarbha Mardar” Dated 17 January 2026 under sab section (4) of section 20A of the said Act.

And whereas, no objections were received and the same have been considered by the competent Authority
accordingly orders have been passed.

And whereas, in pursuance of sub-section 20E of the said Act, the competent authority has submitted its report
to the Central Government.

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers conferred
by sub-section (1) of section 20E of the said act, the Central Government hereby declares that the lands specified in the
schedule annexed hereto shall be acquired for the aforesaid purpose.

And Further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed hereto
shall vest absolutely in the Central Government Free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway Project
“Wardha- Nanded (via Yevatmal Pusood)” New Railway Line in Kalamb Taluka Dist-Yavatmal Nagri Section under
Dy. Collector (Land Acquisition), Road Project Yavatmal the district Yavatmal in the State of Maharashtra.

Sr Land Name of | Taluka Name of Survey Land Total Land
No. | Acquisition | the landholder as per | No. holding | Areaas | acquired
Case No village 7/12 Method | Per 7/12| area (Ha.)
(Ha.)
1 Junaid Iqtedar 46/1 | 1.85 0.83
Qazi
2 S Lata Ramesh 46/2 | 0.44 0.44
Q Donadkar
& )
= = g .
3 < 2 = Junaid Iqtedar 45 | 243 0.10
a G} M Qazi
4.72 1.37
Total
(Ha.) (Ha.)
1 2 Yogesh Subhash 87/2 1 1.67 0.25
e g Kanchalwar, Anand
S & 2 Ddarakaprasad
5 = = Jaiswal , Vaibhav
Q = M Himmatrao Pande
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2 Yogesh Subhash 87/1 1 2.78 0.56
Kanchalwar ,
Vasudev
Vitthalrao
Thakare,Vaibhav
Himmat Rao
Pande.

3 Devidas Sambhaji 86/2 | 2.52 0.25
Wankhede

4 Rupesh Anandrao Kadu,| 99 1 3.84 0.29
Yogesh Subhash

Kanchalwar

5 Feroz Chotesahab 88/3 1 1.34 0.09
Sheikh

6 Feroz Chotesahab 88/3/A| 1 1.35 0.21
Sheikh

7 Sanjay 88/3/ A 1 2.69 0.30
Ramchandra
Mahure

8 Gajanan 10/2/ B 1 1.53 0.27
Dnyaneshwar
Kherde

9 Sachin Krishnaji 10/2/ A 1 28.6218 0.18
Mahure 2

10 Sachin Krishnaji 10/2/ A | 5.80 0.02
Mahure 3

11 Chandrashekhar 15 1 1.52 0.23
Ramchandra Metre

12 Gajanan 12 1 0.72 0.07
Dnyaneshwar
Kherde

13 Tejarao 13 1 1.42 0.14
Shankarrao
Vidhate , Rajesh
Shankarrao
Vidhate ,
Devanand
Shankarrao
Vidhate, Dwaraka
Diliprao Gothe ,
Ranjana Govind
Nakatode




THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

14 Mansur 14 1 1.29 0.28
Hassambhai
Sorthilya, Shahida
Barkat Sorthiya ,
Riyaz Barkat
Sorthiya, Rahim
Barkat Sorthiya,

Sherbano
Hassambhai
Sorthiya , Firoz
Hasambhai Barade
57.0918 3.14
Total
(Ha.) (Ha.)
61.8118 4.51
Grand Total
(Ha.) (Ha.)

[F. No. G197/Wardha-Nanded/Ghoti & Thalegaon VIg/20E]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-110054. sawvesixumar

SRIVASTAVA




		2026-04-29T21:53:18+0530
	SARVESH KUMAR SRIVASTAVA




